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1. Smt.UeAsKataria
2. Shri MeNe.Patel
3, Shri K.Pe.Dabhai
4, SmteMelieEde
5. Kume KeDeParmar
6. Shri GeDe.Ratani
7. Shri A.C.Rarmay
8e Shri MePeRagori
9. Shrl PoDoPatel
10.5hri S.C.Makwana
11.,5hri A.R.Parmay
12.5hri V.C.Chaudhari : Applicants
All C/0.DeV.iMehta
Advocate,
5, Ramannagar Society,
Nr.Swami Narayan Mandir,
Ahmedabad.

Versus

1. Union of India
Notice to be served through
Director General of Posts,
X Sanchar Bhavan,
4 Parliament Stredet,
New D‘Elhio

2. Post Master General,
Gujarat circle, Ashram Road,
Ahmedabad.,

3, Senior superintiendent of KMS,
Ahmedabad Dividion,
(A1) pivision, Ahmedabad.

Respondents

Ccoram : Hon'ble Mr. Me.MeSingh : Administrative Member

Hon'ble Mil. NeRe.Chandran Judicial Member

OKDER
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€ |

\ Per: Hon'ble Mr, Ne.R.Chandran

Judicial Member

\ The applicanks are Sorting Assistants recruited
under the R.T.P., Scheme. They have filed this applica-
% tion claiming salary on par with regular employees.

[ The learned counsgl for the applicants relies upor the
E decision of this Tribunal in T.A.213 of 1987 wherein
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% this Tribunal had held that there should not be any

disparity in pay between the Sorting Assistants
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ted under the Reserve Training Pool and a

regulfar employee. Since the case of the
appl cants herein is identical to that of the
applicant in TA 218/1987, the applicants want

similar relief in this application.

We find that the decision of t his Tribunal

Ta 218/1987 was rendered on 17-1-1989 and the

apppicants did not make any representation to the
reépondents to apply the ratio of the decision
in/ TA 218/1987 and have directly approached this
Tri bunal. Therefore, we direct the second
raéspondent to treat this application filed before
rep=-
us as a/presentation filed before that authority
and consi der it on merits in the light of the
decision of this Tribunal in TA 218/1987. The
Pnd respondent is further directed to pass a
speaking order after consideration of the
répresentation within a period of one month from

the date of receipt of a copy of this order. If

the order passed by tre 2nd respondent on consi-

| deration is adverse to the applicants, they are
| at liberty to approach this Tribunal. The

' Registry is directed to forward a copy of the
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aJplication in OA 191/1980 along with its
eJclosures together with a copy of this order
t® the 2nd respondent.

Subject to the above observation, the

O.A, is dismissed.
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/
(N.R. CHANDRAN) (MM. SINGH)
JUDICIAL MEMBER ADMINISTRATIVE MEMBER

10-7-1990
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